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REPORT 

I 

INTRODUCTION 

I, the Chaiqnan of the Committee on Subordi.llaie Legislation, having 
bten authoris~d by the Committee to present the Report on their behalf, 
present this their Fourteenth Report. 

2. The matters covered by this Report were considered by the Com-
mittee at their sittings held on 13 January and S March, 1987. 

3· The Report was considered and adopted 'by the Committee at their 
sitting held on9 April. 1987 .. The Minutes of the sittings relevant to the 
Report are appended thereto. 

4. For facility of reference and convenience. recommendations/obser-
vations of the Committee have been printed in thick type in the body of the 
Report and have also been reproduced in a consolidatrd form in the 
Appendix I to the Report. 

'If 

THE FOOD CORPORATIONS. RULES, 1965 (GS.R. ]]7 OF 1965) 

(I) Term of b"'ce of the Managing Director 

5. Sub-rules (t), (2) and (3) of rille 3 of the Food Corporations Rules) 
1965 as amended from time to time. read as under: 

"3. Term of office of the Chairman.· Managing Director and othtr 
Directors--

(D The term of office of the Chairman shall be three years from 
the date of hls assumption of office as Chairman and he sholl hold· 
office 'during the pleasure of the Central Government. 

Provided that if an officer of the Government is appointed on 
deputation a.s Chairman. the term of office in his case shall· not 
extend beyond the age of super-annuation of fifty-eight years: 

</' 

Provided further that nothing contained it) the foregoin& proviso 
shall affect!) e term.ofl?ffice ofa person who has been holding 
the post of Chairman immediately before the commencement of 

• the Food Corporarions (Amendment) Rules, 1971. 
• • • 
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(2) The term· of office of the Managing Director shall be three 
years from the date of his adumption of office as Managiol 
Director. 

Provided that if an officer of the Government is appointed on 
deputation as Managing Director, the term of office in his case 
shall be two yenrs from-the date. of his assumption of offic.e al 
Managing .Director or upto hi ueaching the age of S8 years, which~ 
ever is earlier. 

(3) The term or· office of a Director appointed under clause (e) 
ofsub·section (I) of section 7 of the Act shall be two years from 

.. the date of h~ assUmption of ~ffice as Director and be shBlI' hold 
~ffice during the pleasure of the Ce"tral Government. 

. . 
Provided that every person holding office as Chairman, Managing . . . . 

Director or Director immediately before the commencement of 
the Food Corporations (Amendment) Rules, 1971, shall continue 
to hold his office by the same tenure as he held such office imme· 
diately before such commencement," . 

. 
6. Sub rule (2) of rule 3 provided'the term of oftlce of the ~anaging 

Director as'three years·from the date ,of his assumption of office .. However. 
it was not clear whether the Managing Director would I¥>ld office during 
the pleasure of the Central Government as had been the case'with the 
Chairman and Director of the Food Corporations. , 

7. ' The Ministry of Food and Civil Supplies (Department of Food), 
with whom the matter was'taken up. stated in their reply,dllted 12 December, 
1986 as under: 

"Section 9 sub-section (1) of the- Food Corporation .. Act, 1964 
provides for removal of Managing Director only after givinghirn 
reasonable apportunity of showing cause, . In view of this provi-
sion it is not possible to provide for the tenure. of the Managing 

"'. .. 
Director at the pleasure of the Central Government in tl.e rule." 

S-, The Committee DOte from the reply of the Mjni!lt~y of Food aod Civil 
SuppUes (Department of Food>tbat under' Hction 9(1) of the Food CorPora-, 
tioDI Act 19-64. the Man.giag Director can, be removed fromtbe.oflice only 
after I:\flag him reltoBlbJe op~'tuaity of.owlng. caule I. view 'of <thil, 
theCommlt*l d.o not wish to pursue the matter any further. 
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(II) Scale of accommodation to Chalrma. 
. . 

9. Clause (ii) of· rule 5 of the Food Corporations Rules. 1965as 
amended,readsas und~r : 

. , 
"5. Remuneration of ChaR ... : 

• • 
(ii> ·Unfurnished accommodation suitable to his status on dcduc-.. . 
tion Of 10%, of his salary. In case furnished ~commodation is 
provided .. suitable hire-charies for the furnishings as determined 
by the Corporation shall be reco\'fied. 

Provided that if the Chairman voluntarialy foregoes the salary to 
which he is entitledundtrdausc (i). be shall be eligible for free 
unfurnished accommodation suitable to. his status," 

'. 

10. In this connection the Ministry, 0' Food and Civil Supplies (Depart-
ment of Food) were asked to state as to whether any entitlement of scale 
of furniture for residence of Chairma.n apd the ceiling on the hire-cbarges 
recoverable from him had been laid' down; as' also shoutdsuch matters 
not find a place in the rule itsit 

. II, In reply dated \2 December, 1986, ~he Mipistry of Food and Civil 
Supplies (Department of Food) state4 oS under: • 

"It is not necessary to incorpor:atesuchm1luers of details in the 
Rules. These can bt: regulated through adn'linistratile instruc-

• ti~ns from time to time by the Corporation as the general superin-
'tendence. directions and mana.gement of the affairs and -business 
,of the CorporatioDvest in them inaccor~Dcewith Section 6( J) 

of the Food Corporations Act. 1964. 

'Food Corporations of India have not jssu~d any guidelines in this 
regard in detail. However, in ·the past 'ltcoveries have been made 
for furnisping charges as levied by the C.P. W .0, in the case of 
.Govc:rn~ent J?unglow occupied by the previous Chairman. ' The 
detailed guidelines are now beiDg ,issued by',the Corporation." 

U. The Committee note that·oabeioc·polatet!.out by them. the Ministry 
.af"'_.ald Civil Supplies (U.,artment or ,Food) ban agreed to Issue detailed 
, .. Wel.lgoveraing the Icale of furnitUre for the relidence of the <:=hairman 
-al .iIIIothe ceiliul on tbe hire chlqJeI recoverable from him in thi~ respect. 
However. tbe Committee do·aot accept the;COIIteatiea of the Ministry for not 



iocorporadD& such guidelines in the rules. The Committee hal'e time aDd' 
agaiD stressed thlt adminlstratil'e instructioos/guidelines are no s1Ibstitute to 
subordlnatelegislatioQ.Tbe Committee. tberefore. 'desire the Ministry to 
take Decellar, action to amend the rules in Ibis behalf so as to make' tbem 

• self-coatained for the Information of all concerned. 

(iii) Free Use of Car for Oftklal PUrposes by Chairman. 

,13, Clause (iii) of rule ~5 of the Food Corporations Rules, 1965. as 
amended, reads as under: 

"5. Remuneration of Chairman: 

• • • • 
(iii) Free use of car for official purposes (journeys from residence 
to office being treated as .official purposes) a nd for privltte purposes 
also opto 500 kilometre limit per month. Charges for private use 

. '. in excess of 500 kilometre limit in u month shall be recoverable .• . 

at the appropriate kilometre ,rate to be fixed by the Corporation. 
Use of official car for priVllte use 'shall be restricted to the head-' 
quarter lown where the Chairman is stationed; 

. .,) 
Provided that if any officer of Government is appointed as Chair-
man, be shall be entitled to such leave, provident fund 8n4 other 
benefits as admissible under the rules applicable to him." 

14. It was enquired from thecon~crned Ministry of Fcod and Civil 
. Supplies (Deparlment . of Food) as to ho~ a check was exercised on the 

use of car beyond 500 kilometre limit in a' month chargeable from the 
Cbairmain and now the calculatia"ns were being made jf ihe car ~as used for 
privi:lte purposes beyond the prescribed limit and whether any guidelines 
existed in this regard. 

15· In tbeit reply da.ted 12 December. 198~. the Ministry of Foo.d and 
Civil Supplies (Departnient of Food) stated as under ~ 

"Log Books are maintained by the. Food Corporation of India on 
tbe lines similar to logbooks maintained for Gorvernment vebi-
c1es." 

. ". 

16. The Committee note from the rel»ly of the Ministry of Food aad Civil 
Supplies (Department of food) . tbat there already operated a system of malD-
talning log books on the lines of those maintained for GonrumeDt vehicles. 
The Committee, however, feel that tbe Ministry should ilsue suitable 'guide .. 
liaes in tbe matter to obviate any mis~e of tbe· facility. 
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(iv) Scale of accommodation to Managing Diredor 

17. Clause (i) of rule 5A of the Food Corporations Rults, 1965.reud 
as under: 

.. ~A. Remuneration of Managing Director 

• • • • 
(i) Unfurnished accommodation suitable to his status 011 deduction of , 

ten percent of his sah,ry. In case furnished accommodaiion is 
provided suitable hire-charges for the fftrnishings as determined by 
the Board of Directors of the Corporation shall be recovered.-' 

1ft The Ministry of Food and Civil Supplies (Department of Food)were 
asked to state as to whether any guidelines were laid down governing the 
scale t;>f furnishings and limit on recovery of hire charges. On that account 

• from the ~~lflaging Director. The Ministry, in their reply dated J2 Decem-
ber. 1986. stated as under: 

"Detailed guidelines in the m'atter are now being issued by the 
Food 'Corporation of India." 

19. The Committee note tbat on being pointed out by them, the Ministry of 
Food and Civil SuppJies <Department of Food) bave aireed to issue. d~tailed 
guidelines ,I~verning the scale of furnishiogs and recovery of hire-cbarges for 
such furnishings from the !WanaKing DirectoJ:. . The Committee recommend 
tbat tbe matter should be examined in all its aspects and necessary guidelines 
issued expeditiously. 

(V) Incidental Expenses Payable to Directors 

20. Sub-rule (2) of rule 7 of the Food Corporations Rules 1965. al' 
amended. reads as under : 

·'7. 

A . 
..... 

'TraveUing and daily allowances payable to directors. • 
• • • • '" 

(2) ,Every such DirlCtor" shall be entitled to the following travell-
ing daily allowances. namely: 

(i) Travelling Allowance 

By Air 

• • * • 
(b) incidental expenses at one-fifth of the standard air fare for 

each single journey subject to maximum,Rs. 20.' 
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• • 21. It was pointed out that the incidental "t'Xp~ns~!i at onc-fifth ofthe 

standard air fare for each single air journey far·excceded the maximum 
'limit of Rs.' 20/ prescribed in the ruk and as such the provisions scem~d to 
\Je anomolous, The ,Ministry of Food and Civi1~upplies (Departmentdf 
Food), who were asked to clarify the position, staled. in their reply dated 
] 2 December. 1986, as under: .. \ 

"the' maximum 'limit of Rs. 20/- was prescribed in the Rures .ini· 
tially because air fare used to be Jess and there was provision of 
paying ipcidcntal.xpenses. This rule has now .become obsolete." 

12. The·Commlttee note ,from the rtply of tile Ministry of Food and (ivil 
Sapplies (Department of Food) that the rule providing for maximum limit of 
Rs. 20/- to cover the incidenta. expenses darinE' air jour~ey has since beeD 
reDdered obsolete. The Committee, therefore. desire the Ministry to under-
take a reappraisal of .the rules and take necessary action to delete sucb of tbe. 
JR'O'lslons in the rules as have beeome obsolete. 

td) Purchase of return Air Joum~~ Tickets 

23 .• 'Note II below Explanation in ciause (j) of ~ub-rule {2) of Rule 
7 of the Food Corporations Rules-1965. as aUlended. read as u."dcr: 

'!Note II~While performing journeys hy air. he shall purchase 
• ' return ticket. wherever it is available. when it is expected that the 

return journey can be performed before the expiry. of the period 
. for which the return tic:ket is .available." 

24. The Ministry of Food and Civil Supplies (Department of Food) 
were asked to state the logic behind purchase, of retur~ air ,ticket when the 
air fare for each sector was the same. In their reply dated 12 December, 
,WI6. tho Ministry stated as under: 

"The proviSions 'for purchase of return air ticket was mads al 

"there used to be concession for that. This rule has now become 
obsolete. o, 

• 
25. .The CODnmttee Dote from the reply of the MiDi.tty. of Food and C'''' Sapplies (Department of·· Food) that the rale providiag fot purchase of 

return air journey ticket has since b.ecome obsolete in the 'chanl~d circumstances. 
'l'he Committee. tbercfor.e, desire the Ministry to om.lt tbesaid rule balinl 
become obsolete. •. 

(vII) Rev.illoD ofrates ofrold Kllometerace 

26. Part Cclause (i) of sub-ru'e(2) of rule 7 ofthe:Food CorporatiOD' 
Rules 1965. as amended, reads asunder; 
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·'C.By Rbttl 

"In respect of journeys by road. between places not ccnnected by 
rail. he shall be entitled to"roadmileage at the ra!e of 95 'paise per 
kjlometrefor journeys by ful] taxi/own car." When. a journey is 
performed by sharing the hire-charges or by taking asinsleseat in 
a taxi or . public bus, he shal I he entitled to the actual share of the 
hirecbarges of fare of the single seat in' the taxi or public bus as 
the case maybe, limited to the amount calculated at b8.lftbe rate of 
road mileage for journeys by full taxi/own cat." 

27. The concerned Ministry of Food and Civil Supplies (DepQrtment 
. of Food) were asked to state as to whether any steps were taken to revise 
the rates of roadkiJoIIieterage and to incorporate the same in the rules ever 
since the rates were IDitially fixed in 1965.· In their reply dated 12 
December, 1986, the Ministry of Food "a.nd Civil SuppIies(Department.of 
Food) stated as under: 

<'the rates of road kilometres have become obsolete and ure, to be 
updated, In Rule" 7 relating to travelling alJowanc,s. ,it is not 
necessary to-provide matters of such details and the$e can be 
regulated in accordance with the instructions issued by the Cor-
poration. keepin$ in viow the general policy guidelines issued by 
Government/BPE in the matter from lime to time" The Gene"ral 
management vests 'in the Corporation in accordance with section· 
6( I) of the Food Corporation A~t t964." 

"28. ,The Committte ne of the view that the rates of road kiloJDetrn, ... 
pnlICribed in rule "7 of the Food Corporation Rules. 1965 needs to be u.p.cIate4 
Illacoordauee with the general policy g,uidellnes" issued by the "G~eranMlltl 
~·of Public Enterprises aM suitably incorporated io therulel at 1lIl.ear1, 
date for" tbe information of allcon~ed. . 

(viii) Tnvellillg and4ally all«tWaD1Ce5 payable to the Members of'aD AlIvl..,. 
Committee " 

29. Sub-rule (1) of Rule 9A of the Food Corporations Rules 196~ • ...-
amended. reads as under: 

"9A. Travelling and dally allowances payable to the Members of an 
Advisory C6mmlttee, • 

(I) Every member of ,an Advisory Committee not being a 
Chairman, Managing "Director. Director of the Corporlltion or 
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whole-time Officer of the Corporation or an officer of Govern-
ment, performing journeys in connection with attending the 
meetings of an advisory Committee, shall be entitled to the 
travelling and daily allowances as are admissible to. the highest 
category of. o~cers in the whole-time employment of the 
Corporation; 

Provided that the .travelling ilUowancei for air journc;y shall 
be admissible· only if specifically authorised by tbe Manaaing 
director ." 

30; The Ministry of Food and Civil Supplies (Department of Food) 
wer~ asked to state as to whether there existed any guidelines for exercise 
of discretion.by the Managing Director and the term 'higbest category or 
officer in whole-time employment of the Corporation; could be more 
precisely defined.· In their reply dated 12 December. 1986. the Ministry . 
stated a8 under : 

"There has been no case in tbe recent past which reqllired exercise 
or. any 'discretion by the Managing Director. Specific luidelines 
do not appear feasible as the extension of facility will differ froi;n 
case to case. The higbt'stcategory of officers in the wbole-time 
employment of the Corporation are below board level appointees 
of the level of Commercial Managers and there is no discretion or 
ambiguity in this regard." • . . 

31 . As the term 'higheSt category of officen in the whole-time employ-
·ment of the Corporation' is relatable to the appointees of the level of Commer-
. tial Managen In the Food Corporation, the Committee feel that it would be In 
the fitness of things if the fact is brought out in the Food CorporatloBl Rulel 
more explicitly. The Committee hope that with .the experieDce galned 10 f.r, 
It would be possible for tbe CorporatioD to 'evolve suitable yardsticks aoverainl 
air travel allowance payable to the Members of an Advisory' Committee. 

Ox) Appointinent nf officers and other employees of Food Corporations 

32. Sub-rule (1) of Rule 10.oftbe Food Corporations Rules, 1965~ as 
amended. reads as under: 

'''10. AppolntmeDt of otBcers and otheremployeel . 

. (1) The Co,po;ation may create sucb posts as it consider. necessary for 
the efficient performance of its functions and appojnt sucb officers 
and other employees there to as it deem fit either on contract for 
specific" period or on permanent basis." 
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'33. The Ministry of Food 'and Civil Supplies (Department of F&d) 
was, asked to state as to whether any criteria had been laid down fO,r 
creation of posts by the Corporation and appointment of officers and other 
employees on contract for a specific period or on permanent basis. They 
were further epquired as to whether any regulations- had been framed 
governing the recruitment and conditi~ns of service of officers and other 
employee$ of the Corporation. The Ministry. in their reply dated 12 
December. 1986, stated as under, ; • 

"The Corporation has since framed Regulations known as 'Food 
Corporation of India (Staff) RegulattoDs, 1971 with prior approval 
of the Central Government as requi red under section 45 of the 
Food Cor-pOI'atio ns Act, 1964. These regulations contain the mode 
of recruit,ncnt and conditions o~ service, etc" in detail and any 
amendment to the!\e Regulations are laid before both the Houses 

• as required under the Act." -

34, The Committee Dote from the reply of the MiDistry of Food anel 
Civil Supplies (Uepartment of Food) that the mode of recruitmeDt aDd cODdl-' 
tlonl of service- of the staft' have already beeD- prescribed fD detail separately 
UDder the Food Corporation of Jndia (Staff) RelulatioD~, 1971. The Commi-
ttee do not, therefore. propose to porsoe the matter forther. ' 

(x) Terms of Appointment of Secretary of Food Corporation of India. 

35, Sub-rules'(1), (6), (7) and (8) oCrule II of the Food Corporations 
Rales. 1965, as amended reads as under: 

"11. Method of appointment, conditions of service and scale' of pay of 
Secretary. 

(1) A Secretary of the Corp"ration may beappointeci from amonR the 
Indian Admini~trative Service,Central Secretariat Set-vice or other 
Central Service Class J or from officers of·. any public sector 
enterprises or from officers of Food Corporation of India . 

• • • • 
(6) The term of office of the Secretary shall be five years from the date 

oC"liis assumption of office as Secretary or up to his reaching the 
age of 58 'years whichever is earlier or such term in the calle of 
officers appointed from other services as may be prescribed in the 
deputation terms on forei~n service. 

(7) 'The outgoing Secretary shall be eliaib1e for reappointment. 



· .. (8) In tile,event of the occuranee of; aay vacancy in the otftCe of 
S~retary by reason 'of his death. r_esi~Dation. removal or otherwise. 
the Central Government may. after consultation with the Corpolla~ 
tio)), appoi nt another person in his place' and tlte perlon 80 

appointed shan hold office for the remaining period of the term 
unless he is reappointed for another-term. " • 

36. Scction.l2 of, the, Food Corpora.tions Act, 1964 empowers tbe 
Central Government to appoint the Secretary of the Food Corporation of 
India. ' It was enq\Jircd from the Ministry of Food and Civil Supplies as to 
whether the method o( appointmcJtt or reappointment of tbe Secretary 
could more appropriately ~ provided (or in the Act itself. In their reply 
dated 12 December. 198~, the Ministry stated as ullder, : 

"Rules are meant to carry out the general directions of the Act. 
Such matters of details like method of appointment, condition of 
service, scale of pay' are. therefore, provided in t he Rules." 

37. The CarDmittee ceacurwith ibe·view 9f the Ministry of Food,.M 
Ch'j) Supplies (Departmeat of Feod) that matters like,metlllod of .ppoitatmeat. 
condltions.of service. scale of pay. etc" coatclll1G1'e appropriately be provided 
through the rules frame4' uDder the relevant Act, which ,are s~baequeutly laid 
on the Table of tbe House, 

(xl) Grant of AdnancesjLoanl by the Food Corporation of India 

38. Rule 18 of the Food Corporations Rules 1965. all amended, read. 
as under: 

.' 18. Secarities ~pon which CorporatIon may I end or advaace mOIleY : 

The Corporation may lend or advance money .to any person 
engaged in the production of food-grains upon the security of 
',rowing or standing crops for any purpose connected· with such 
produchon," 

39. In connection with the above ,provision~. the'concerned Ministry 
of Food and Civil Supplies <Department of Food) were asked to 5tute :. 

(i) Whether the purpose of lending or adv.ancillg money could be 
e,1 aborated in the rules; , 

(in the measures re!!orted to for recovery of money in the event of 
damage to crops by natural calamities or otherwise; and 
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(iii) wnether the procedure for Tec;wery of loans and advances could be . . , 

detailed in the rules and flow such matters were being governed so 
far., 

40. I n their reply dated 12 Decenlber. 1986, the Ministry of Food and. 
Civil Supplies (Department of Food) stated as under: 

"These are only enabling provisions. So far there is no case' 
where· these rules have been put to use by the Corporation. Such 
matters of details for recovery of loans, advances. etc., can be 
re~ulated by the Corporation ,based on the general guidelines of 
the Oovernment from time to tJmt. The general management vest 
in the Corporation aa per section t;(l) of the Food Corporations 
Act. 1964." • 

41. Th~ Committee observe that in terms ofS~ction 44(2)(e) aild (C). the 
Central Government may make rules to provide for the securities (other than 
roodgrains) upon which a Food Corporatienmay lend or advance money aod 
the maooer in which I'ood Corporation may iovestits funds. It flows there-
from that recovery of such funds being an essential i~gredient of lending and 
investment should as well be laid down in some fair detail in tlie rule itself. 
Every care sholdd. therefore. be taken that rules framed uoder the delegated 
powers of legislatlft'e ~re not reduced to mere skeleton omittiog all oect!ssary 
details of h~gislatiolt. Besides, dependence on executive instructions or 
admiuistrativeguidelines should be the' minimum as these are neither published 
f1l tbe eiliciaf Gazette nor laid before leaislature aDd thus elcape scrutiny by 
tbl. Committee. 

III 

THE FOOD CORPORATIONS REGULATIONS, 1965 (G.S.R.· 
118 OF 1965) 

42, . Sub-Regulation (I) of reaulatioD 20·of the Food Corporations 
Regulations, 1965 reads as under: 

"20. Quorum for meetina of the Committee. 

, '(1) No busine!S shall be transacted at a ,meetina of the Committee 
unless tbere are present. as near as may be ODe half of the total 
number o'f the members of the Committee: 

Provided that at least one'Director nominated by the Board 
of Directors OD the Committee. is prescnt in the meeting." 
. '.' 
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43. The term 'as near as may be' appearing in the aforesaid sub-regu-
lation seemed' to be vague tnasmuch, a!t it was liable to be interpreted 
differently by different persons. The. concerned Ministry of Food and Civil 
Supplies (Department of Food) where, therefore, enquired as to whether it 
could be possible to specify the exact number of members that would be 
necessary to constitute the quorum for a meeting of the Committee. ' 'In 
their reply dated 12 December. 1986, [he Ministry stated as under :-

, "It is Dot possible to provide the specific number of members of 
the C~mmittee as the same vary from time to time and occasion to 
occassion. The words 'as near as may be' have been incorporated 
in Regulation so as to take care of the situation where the number 
of members of the Conil)littee is an odd number," 

44.' .The Committee DGte from the reply of the Ministry .of F.o.od and 
Civil Supnlies that the term 'as near 81 may be' is intended tG take care .of a 
situatl.on wberein the members of the C.ommittee are in an .odd number; . Hence,_ 
the C.ommlttcc d.o n.ot like tG press (.or an amendment in the matter. 

NEW DELHI; 
Apri19, 1987. -----------
Chailra 19, 1909 (Saka) 

VAKKOM PURUSllOTHAMAN 
. Chairman, 

Committee on Subordinate Legislation. 
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APPENDIX I 

(Vtpe Para 4 of the Report) 

CODsOII.W Stet.emeat of Ilecomme .... dO ... /Observ.tloDS made' by the 
CGRlmitt«l ' 

S.No. Para No. Recommendations/ Observations 

1 2 3 -_.-..... _-- ---. --- ----'---.-.-----~-.-------.~---"----- -_._----
1. 
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3: 16 

The Committee note from the reply of the 
Ministry of Food and Civil Supplies (Department 
of Food) that under section 9(1) of the Food. 
Corporations Act. 1~64. the Managing Director 
can be removed "from the office only after givinS 
him reasonable opportunity of showin, cause. In 
view. of this. the Committee do not wish to pur-
SUe the matter any further. -

The Committee note that on being pciinted 
out by them. the Ministry of Food and Civil Sup-
plies ,(Department of Food) have agreed to issue 
detailed guidelines· governing the scale 'of furni-
ture for the residence oftheChairnan as also 'the 
ceiling on the hire charges recoverable from him 
in this respect However, the'Committee do not 
accept the contention of the Ministry for not in-
corporating such guidelines in the rules· Tho 
Committee have time and again stressed that 
administrative instructions/guidelines are no. 
substitute to subordinate legislation. The Coin-
mittee, therefore, desire the Ministry to tako 
necessary action to amend the rules inthisbehalC 
so as to make them self-contained for the infor-
mation of all concerned: 

The CommIttee note from theroply, of the 
Ministry of Food and Civil Supplies (Depart-
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ment of Food) that there already operated a sys-
'tem of maintaining log books on the lines of 
those maintained for Government vehicles.' The 
Committee, howover, feel that the Ministry should 
issue suitable guidelines in the matter to obviate· 
any misuse of the facility. 

The Committee. note that on being pOinted 
out by them. the Ministry of Food and Ci¥i1 

'Supplies (Department of Food) have agreed to' 
issue detailed guid.elines governing the seal of 
furnishings a'nd recovery of hire-charges for such 
",urnishings from the Managing Director. The 
Comm iUee recommend that the matter should be 
examined iri all its aspects and necessary iuide-
lines issued expeditiou!lly . 

The Committee note from the reply of the 
Ministry of Food and Civil Supplies (Department 
of Food) that the rule providing for maximum 
limit of Rs. 20/- to cover the incidental expenses 
during air journey has since been rendered 
obsolete, . The Committee, therefore. desire the 
Ministry to undertake a re-appraisal of the rules' 
and take necessary action to delete such of the 
provisions lnthe rules as have become obs01ete. 

The Committee note fronl the reply of the 
Ministry of Food and' Civil Supplies (Depart-
ment of Food) that the rule providing for pur-
chase of return air journey ticket has since 
become obsolete in the changed. circumstances. 
The Committee, 'therefQre desire the Ministry to 
omit the said rule having become obsolete. 

The Committee are of the view that the ratu 
of road kilometres as prescribed in rule 7 of the 
Food Corporation Rules, 1965 needs to be up-
dated 'in accordance with the general policy 
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guidelines issued by the Gove'irinl~nt/B~;eau of 
T ~lic"Eitterpri.es; land .suitably incorporated in 
j, tbe tlil~8 r-atlearty.odste for the information of all 

concerned. 

31 iA~the",term \ i4\ghest category of o.fficers in 
tIM whole' u.ne cgsf)loyment of the Corporation' 
is re1ateable ,to~he, appointees of the level of 
Comllercial Managers in the Food Corporation. 

'ttleOommittcel feel that it'would be in the fitness 
ofthjn~s tf tlte -(acHs brought out in the Food 
'Corporati<mS;iRa,)esmore explicitly. The Com~ 
mittee hope ,that 'wit~ the experience gained so 
far. itweUld be'poslrible for the Corporation to 
e~lve' suitai;le 'ya,,~sticks governing air travel 
aJlowance;JHl)'ltb,)edto the Mem bers of an Advi-
sory Committee· 

34 The Committee note from the ,reply of the 
Ministry of Food and Civil Supplies (Department 
of Food that the mode of recruitment and condi-
tions of iervice of the staff have already been 
prescribed in detail separately under the Food 
Corporation of India (Staff) Regulations, 1971. 
The Committee do not. the,efore. propose to 
pur~ue the matter further. 

41 The Committee observe that in terms of 
Section .44(2) (e) and (f). the Central Government 
may make rules to provide for the securities 
(other than foodgrains) upon which a Food 
Corporntion may lend or advance money and 
the manner in which Food' Corporation may' 
invest its funds. It Rows therefrom that recovery 
of such funds being an essential ingredient of 
lending and investment should as well·as be laid 
down in some fair detail in the rules itself. 
Every care should. therefore. be taken that rules 
framed under the delegated powers of legislature 

---------
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are not reduced to mere .beleton omitting all 
neccuary details of legislation. Besides. depen-
dence on exccutive instrnctions or administrative 
,uidlines should be the minimum ~s these are 
neither published in the official Gatette norlaid 
before leJislature aadthus escape scrutiny by this 
OGllfmittce 

.... The Committee note from· the reply of the 
Ministry of Food aDd Civil Supplies that the 
term 'as near as may be' is intended to take care 
of a lituation wherein the members of the 
Committee are in an odd number. Hence. the 
Committee do Dot Jike to press for an amhnd-
meat in the matter. 



MINUTES 



. , ' 

MINUTES OF THE FORTY-FOURTH SITTING OF THE~ 
COMMITTEE ON SUBORDINATE LEGISLATION 

, (EIOH1iH LOKSABHA) (1986-8:1) 

The!.Commi:Ctt 'saton'·Tuoaday'. 13 JanuaJ1Y, 1987 from 11.00 tQ.12.15 
hours. 

PRJ;!SENT 

Sbri Mool. Chand Oaga-Chairman 

~ 

2. • Dr. (Shrimatj) Phutreou Guha 
3: sari Abdul'RaabidKabuli 

4. ShTi Dhararn Pal Si.DSh Malik 
S. Shri Shantaram Nai~ 
'6., Shri Mohanbhai Patel 

• 
7. Shri Mullappally Ramachandran 
8. Shri K.S. Rao 
9; Sitri'Yogeshwar Prallad YC!J8",h " 

SECRiBTAR IAT 

• 

.a-, 
Sblti R:,~·S. ·M.i ...... Sen.I'!Legis IIlU¥eCDlflmitttee 'OjftCf! r 

.. 2., TholCommittoo -considered MClD()randa Nos. 60 and 61 as under :' ~ 
",., ,. 

m ,Term of Office of the Managing. Director under s14b .. rule 2 of Ru/e.~ 
of the Food Corpotions Rules. 1965 (GSR 1170/ 1965)-·(Memo-
rwnti"". N o.,6(Jt): • 

" 

The ,Committeeeonsid~red the explanation advanced by the Ministry 
of Pood and Civil Supplies <Department of Food) ,that under, Seetio,n 9('1) 
Qf. the ·Pood.Corporations Act. 196.4 specific provision had been made for 

; i-



22 

aiving reasonable opportunity of showing cause to the Managing Director 
before his removal from office, which had not been extended in the case 
of removal of the Chairman or tbe Director ~ppointed under' clause (e) of 
Section 7m of the Act. They coufd be rrmoved from office"t the plea-
sure of the Central Government. . 

The Committee dtscussed the matter at length and decided not to 
pursue the matter further in view of the fact that under the said Act. reason-
able opportunity of sllOwing cause had been given to the Managing Director 
before his removal. 

(ii) Clauses (Ii) and (iii) of Rule 5 of the Food Corporations Rules, 1965 
(GSR 117 of 1965) regarding remuneration' of Chairman (Memo­
randum No."tl). 

~, 
The Committee then considered clauses <ii) and (iii) of Rules 5, regard-

ing remuneration of Chairman of the Food Corporation.' The Committee . 
noted that the Chairman was entitled to unfurnished accommodation of 

. suitable to his status on deduction of 10% of his salary and in case f ... nish-
ed accommodation was provided to him suitable hire charges for the 
furnishings as determined by the Corporation was to be recovered. It was 
also observed that the entitlement of scale of furniture for the residence of 
Chairman and any ceiling on .account of hire charges recovernPle from the 
Chairman, had not Deen la'id down. 

T~e Committee were not satisfied with the reply of 'the Ministry that 
it was not necessary to' incorporate such matters of detail in the rules as 
these could be regulated through administrative instructions from time to 
time by the Corporation .. s the general superintendence, direo&ion l1Dd 
management of the affairs and business of the Corporation vested in them, 
in accordance with Section 6(1) of the Food Corporation Act, 1964. ~e 
Committee were Unanimously.of the view that suitable guidelines be issue"-

"by the Corporation in this regard .which sho,uld,also be.incorporated in tfio 
rules for regulatint the cases in futut~ . 

. 
The Committee then cOllsidered clause <iii) oeRules S ibid which dealt 

with use 'of cars of the Corporation by the Chairman for official and pri-
vate purposes. 

The Committee noted with approval the reply of the Ministry of Food 
, and Civil Supplies (Department of Food) that..u1e of the cars of1he Corpora-
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• • tions were regulated by Log Books being maintained by the Food Gorpora-
tion of India, on the lines similar to the Log Books maintained for Govern .. 
ment vehicles. The Committee were, however, of the view tha~ this matter 
l10t being covered by the rules. proper guidelines for. the' use of cars be laid 
down and if possible incorporated suitably in the rules for future ,uidance 
and compliance. 

(' The Committee then adjourned. 
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, . 

:MINtry'ES OF THE FORTY-FIFTH S.ITTIN~ OF THE COMMITTEE 
,ON SUBORDINATE LEOISLATION (EIGHTH L<9K SABHA) 

(1986-37) . . 
The Committee sat. on Wednesday, 4 -March, 1987' from 15.00 to 

15.30 hours. 

PRESENT 

Shri Mool Chand Daga--Chairman 

ME.MBERS 

. 2, Shri D.L: Baitha 
3. Shri Dharam Pal'Singh M~lik 
4. Shri Shantaram Naik 
S. Shri Saleem I. Shervani 

. SECRETARIAT 

Shri R.S. Mani-Senior Legis/ative Committee Officer 

2. The Committee considered Memoranda Nos. 62 to 68 as follows . • 
(I) The Food Corporations Rules, 1965 (GSR 117 of J965)-Memo­

ran dum No. 62). 

The Committee noted tha~. on being pointed out by them. the Ministry 
of Food and Civil Supplies lI:Department of 'Food) had agreed to issue 
detailed' guidelines governing scale of' fur lIishings and recovery of hire~ 
charges for such furnishings admi~ible to .the Managing Director uDder 
rule5A of the Food Corporations Rules, 1965. The Committee recommen-
ded that the matter should be examined in all its aspects and necessary 
guidelines issued expeditiously., 

(II) The Food Corporations Rules, J9S5 (GSR 117 of 1965)~(Mem~ 
rondum No. 63). 

.' (A) & (B) 
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4. The Committee noted from the reply of the Ministry of Food and 
CiV:.iJ',lu.ppticii (Depalt_,ot ·of .r,oodr tIbat cutLin pro-"iaiensin rWe. 7{2) of 
tbe Food Corporations Rules. 1965 bad become oblelete. The Commi~tee 
desired the Ministry to examine the 'rules afresh and take necessary action 
to del. 'tbe'1n'ovilroas in i thc. f1Ihs a51 'had ;..baco ..... ' ebsDlete. 

(C) 

S. The Comrmttee were of me .. _ tbettne ntcs of, ~road lIitelRtra 
. as prescribed in 7 rule' of'ttre Food'Corponatius(Rufes, lo9lj5'l'hoaltlbo up· 
<Jated in accofdllncewith thegen"eral.,olicy gaidetioell in. <by' ~.the ' 
Government/Bureau of Pubiic Emerymsesaond .. _blyinorpulilttd ja,the 
ruhwat au early date. 

'(fli) ,The Food Corporations-Rilles. 1985 '(GSR /17' 9/ ~HMreMO· 
ran dum No. 64). 

6. As the term 'highest category of officers in the whole~tjme employ-
ment of the Corporation' was ralatable to the appointees of the level of 
Commercial Managers in'the Food Corporation. the Committee felt that it 
weuJd, bel in the fitrross of thin .. if.tbe fact. was bliOliaht,QIU ill the ;Food 
CorporatiomRu1es, 1965more explicitly.' The Committee-; h~that,with 
the eJperience gained so' far. it could be possible for the Corporation to 
evolve suitable yardsticks go\'erning air travel allowances payable to the 
members of ao Advisory Committee .. 

(iv) The Food Corporations Rules. 1965 (GSR 117 0/ 196/j)-(Memo­
ran dum No. 65). 

7. Since the mode of recruitment and conditions ofscrvic,e of staff 
had already been prescribed in d~tail under the Fo04 Corporation of India 
(Staff) Regulatiotls, 1971. the Committee decided not to pursue tbe matter 
further. 

(v) The Food Corporations Rules, /965 (GSR 117 of 19(5)-(~emo. 
ran dum No. 66). 

. .. 
8. The Committee accepted the reply of the Ministry of Food and 

Civil Supplies <Department of Food) that the matters like mc'thod of ' 
appointment, conditions of service. scale of pay. etc. could qlore appro-
priately be provided through the rules. ,Hence. the Commit'iee decided Dot 

. to pursue the matter further,. 
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(,I) . The Food Corporation, Rtd~,.196'(GSR 117 of 196'>-Memo" 
rondum No. 67). ~, 

9. The Committee observed that in terms of section 44 (2)(c) and (f) 
the Central Government might make rulcs to provide for the sccuritics 
(other thaD· foodgrains) upon which a Food Corporation might lend or 
advance money and themanncr in which Food Corporation might invest 
its funds. It· flowed thcrefrom that recovery of such fund~ being an 
cssential ingredicnt of lendiDg and invcstmcnt.should as well be laid down 
in some fair detail in . the rule itself. Thc Committee stressed that care 
should always be taken that rules framed under the delegated powers of 
legislature were not reduced to mere skeleton omitting all necess~ry details 
of legislation. Besides. dependcnce on cxecutive instructions' or adminis" 
trative guidelines should be thc minimum as these were· neither publi.hed 
in the official Gazette nor laid·before ·Iegislature arc thus escaped scrutiny 
by the t'ommittce. 

(vii) The Food Corporations Regulations. 1965 (GSRI 18 of 196'5), as 
nmended-(Memorandum No. 68). 

10. In view of the position explained by the Ministry of Food and 
Civil Supplies (Department of Food), the Committee decided to drop the 
matter. 

'I'1t# COMmittee the" adjo",,,ed. 
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MINUTES OF THE FORTY-EIGHTH SITTING OF THE COMMITTEE 
. ON SUBORDINATE LEGISLATION (EIGHTH LOK SABHA) 

(1986·87) 

The Committee ut oil Thursday. 9 April.· 19&7 from lS.OO to 15.30 
hours.. • 

PRESENT 

Shri Vakkom Purushothaman- Chairman 

MEMBERS 
2 Shri H.A. Dora 
3 Dr. (Shrimati) Phulrenu Guha 
4 Shri Shantaram Naik 
5 Sbri MulJappally ~amachandran 
6 Shri K.S. Rao 
7 Shri Saleem f Shervani 

SECReT AR IA T 

1 Sbri N.N. Mebra-Joint Secr~tary 

• 

2 Shri R.S: Mani-Senior Legis/ative Committee Officer 
. . 

The Committee con-sidered the draft Thirteenth and Fourteenth Re-
ports and adopted them. 

3. The Committee .authorised the Chairman and. in his absence .. Shri 
Saleem I. Shervani, M.P. to present the Thirtec;nth Report to the House on 
20 April. 1987. . ' 4. The Committee . further authorised .the Chairman and. in his 
absence. Shri MulJappal~ Ramachandran. M.P. to present the Fourteenth 

.I 

R.port to the House on 27 April. 1987. 
The Committee then adJourned • 

Sunliahi Printers. Delhi 
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